
Company : Sol Infotech Pvt. Ltd.
Website : www.courtkutchehry.com

Bihar Preservation And Improvement Of Animals Act, 1955

2 of 1956

[11 January 1956]

CONTENTS

CHAPTER 1 :- INTRODUCTORY

1. Short Title, Extent And Commencement
2. Definitions

CHAPTER 2 :- PROHIBITION OF SLAUGHTER OF COWS, CALVES,
BULLS AND BULLOCKS

3 . Prohibition Of Slaughter Of Cow, Calf, Bull, Bullock Or She-
Buffalo
4. Penalties
4A. Ban On Export
4B. Penalty
4C. Power To Make Rules
4D. Power To Remove Difficulties

CHAPTER 3 :- PREVENTION AND CONTROL, OF CONTAGIOUS
DISEASES AFFECTING ANIMALS

5. Report Of Contagious Disease
6. Duty To Segregate Infective Animals
7. Declaration Of Infected Area
8. Preventive Vaccination Or Inoculation In Infected Area
9. Prohibition Of Markets, Fairs, Etc. In Infected Areas
10. Compulsory Segregation And Treatment Of Animals
11. Disinfection Of Buildings, Etc.
12 . Power Of Veterinary Officer To Subject Infective Animal To
Tests
1 3 . Pow e r Of Veterinary Officer To Carry Out Post-Mortem
Examination
14. Prohibition Of Sale Or Transfer Of Infective Animals

Bihar Preservation And Improvement Of Animals Act, 1955
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An Act to provide for the preservation and improvement of certain



animals in the State of Bhar. Be it enacted by the Legislature of the
State of Bihar in the Sixth Year of the Republic of India as follows
:-

CHAPTER 1 INTRODUCTORY

1. Short Title, Extent And Commencement :-

(1) This Act may be called the Bihar Preservation and Improvement
of Animals Act, 1955.
(2) It extends to the whole of the State of Bihar.
(3) This section shall come into force at once and the remaining
provisions of this Act, or any of them, shall come into force in any
area on such date as the State Government may, by notification
appoint and different dates may be appointed for different
provisions and for different areas.

2. Definitions :-

In this Act unless there is anything repugnant in the subject or
context -
(a) "animal" means -
( i ) bull, bullock, cow, heifer, buffalo, calf, sheep, goat and any
other ruminating animals;
(ii) poultry; and
(iii) elephant, horse, camel, ass, mule, dog, swine and such other
domesticated animals as may be specified in this behalf by the
State Government by notification in the official Gazette;
(b) "a person is said to keep a bull" if he owns the bull or has the
bull in his possession or custody;
(c) "bull" means an unsaturated male above the age of three years
belonging to the species of bovine cattle;
(d) "bullock" means a castrated male above the age of three years
belonging to the species specified in clause (c);
(e) "calf" means a female or a castrated or unsaturated male, of
the age of three years and below belonging in the species specified
in clause (c);
(f) "contagious disease" means rudderpost (that is to say, the
disease commonly known as cattle plague, anthrax, hemorrhagic
septicemia, black quarter, head and mouth disease, rabies and
include such other diseases as may be declared by the State
Government by notification in the official Gazette to be contagious
diseases for the purpose of this Act;



(g) "cow" means a female above the age of three years belonging
to the species specified in clause (c), but does not include a she
buffalo;
(h) "infected area" means an area in respect of which a notification
under section 7 is in force;
(i) "infective" used with reference to an animal means affected by a
contagious disease;
(j) "licence" means a licence granted under section 20;
(k) "prescribed" means prescribed by rules made under this Act;
(l) "she-buffalo" means a female above the age of three years
belonging to the species specified in clause (c), but it does not
include a cow;
(m) "veterinary officer" means a veterinary assistant surgeon of the
Bihar Civil Veterinary Department acting as such within the local
limits of his jurisdiction and includes any officer appointed by the
State Government to discharge all or any of the functions of a
veterinary officer under this Act;
(n) "Director" means the Director of Animal Husbandry, Bihar and
includes any officer not below the rank of Deputy Director, Animal
Husbandry, authorized by the State Government to discharge all or
any of the functions of Director under this Act;

CHAPTER 2 PROHIBITION OF SLAUGHTER OF COWS, CALVES,
BULLS AND BULLOCKS

3. Prohibition Of Slaughter Of Cow, Calf, Bull, Bullock Or
She-Buffalo :-

Notwithstanding anything contained in any law for the time being
in force of in any usage or custom to the contrary, no person shall
slaughter or cause to be slaughtered or offer or cause to be offered
for slaughter a cow, calf, bull, bullock or she-buffalo;
Provided that the prescribed authority may, subject to such
condition as may be prescribed, allow the slaughter of -
(i) a bull or bullock which is over twenty five years of age or which
has become permanently incapable of breeding or yielding milk, if
the permanent incapability has been caused deliberately;
(ii) a she buffalo which is over twenty five years age or which has
become permanently incapable of breeding or yielding milk, if the
permanent incapability has not been caused deliberately ;
Provider further that the State Government may, by general or
special under and subject to such conditions as it may think fit to
impose, allow the slaughter of any such animal for any medicinal or



research purpose.

4. Penalties :-

Whoever contravenes or attempts to contravene or abets the
contravention of any of the provisions contained under section 3
shall be punishable with imprisonment for a term which may extend
to six months, or with fine which may extend to one thousand
rupees, or with both.

4A. Ban On Export :-
No person shall export cows, she-buffaloes, calves, heifers, buffalo
calves buffalo-heifers, buffalo, bulls and bullock from the State of
Bihar.

4B. Penalty :-
(1) Whoever acts or is found to have been acting in contravention
of the provisions of this Chapter may be arrested without any
warrant by a police officer not below the rank of Assistant Sub-
Inspector.
(2) Whosoever contravenes or attempts to contravene or abets the
contravention of the provisions of this Chapter shall be punishable
with imprisonment for a term which may extend to six months or
with fine which may extend to one thousand rupees or with both.

4C. Power To Make Rules :-
The Government may, by notification in the Official Gazette, make
rules necessary to carry out the provisions of this Chapter.

4D. Power To Remove Difficulties :-
If any difficulty arises in giving effect to the provisions of this
Chapter, the State Government may, when the occasion arises, by
order do anything which appears necessary for the purposes of
removing the difficulty.

C HA P T E R 3 PREVENTION AND CONTROL, OF CONTAGIOUS
DISEASES AFFECTING ANIMALS

5. Report Of Contagious Disease :-



(1) Every village chaukidar or daffardar or President appointed or
elected under the village Chaukidar Act, 1870 (Ben. Act VI of 1870)
or the Bihar and Orissa Village Administration Act, 1922 (B. & O.
Act III of 1922), every village police-man appointed under Chota
Nagpur Rural Police Act, 1914 (B. & O. Act I of 1914), every
mukhia elected under the Bihar Panchayat Raj Act, 1947 (Bihar Act
VII of 1948) and every veterinary practitioner attending any animal
in the course of his veterinary practice or otherwise, who has
reason to believe that such animal is infective, shall forthwith
report, and every owner or person incharge or having control of an
animal or any other person who has reason to believe that an
animal is infective may report, the fact to the officer-in-charge of
the nearest police station or the prescribed authority.
(2) On receiving a report under sub-section (1), the officer-in-
charge of the police-station or the prescribed authority, as the case
may be, shall, without delay, communicate such report to the
nearest Veterinary Officer and forward a copy of the report to the
District Officer-in-charge of the Veterinary Department. On receipt
of the report the Veterinary Officer shall proceed to the place where
the animal is for the time being kept and examine the animal and
inquire into the circumstances of the case.
(3) Whenever a Veterinary Officer has reason to believe that the
animal within his jurisdiction is infective, he shall proceed as soon
as possible to the (Act 59 of 1982) place where the animal is and
examine it and inquire into the circumstances of case,
notwithstanding that no report under sub-section (2) in respect of
such animal has been received by him.
(4) If after the examination and inquiry referred to in sub-section
(2) or sub-section (3), the Veterinary Officer is of the opinion that
the animal is infective, he shall report the matter in the prescribed
manner to the District Officer incharge of the Veterinary
Department for such action as the latter may consider necessary
and shall also take such further action including medical treatment
o f the animal concerned under the provisions of this Chapter as
may be necessary or expedient and, at the same time, shall send a
copy of such report to the Sub-divisional Magistrate.

6. Duty To Segregate Infective Animals :-

Every owner or person in charge or having control of animal, who
has reason to believe that such animal is infective, shall, as far as
may be possible in the circumstances, segregate such animal in a



place apart from all other animals which are not infective and shall
t ake all possible steps to prevent any animals which are not
infective and shall take all possible steps to prevent any animal
which is not infective from coming into contact with or approaching
such animal.

7. Declaration Of Infected Area :-

(1) The State Government may, by notification published in the
prescribed manner, declare any area in which any contagious
disease has broken out or any area within which, in the opinion of
the State Government, there is a danger of the spread of any such
disease, to be an infected area.
(2) Every notification under sub-section (1) shall specify the limits
of the area which is declared to be an infected area and shall also
specify the contagious disease in respect of which the area is
declared to be an infected area.

8. Preventive Vaccination Or Inoculation In Infected Area :-

(1) In all cases in which preventive vaccination or inoculation is
possible and practicable against the contagious disease in respect
of which an area has been declared to be an infected area, the
Veterinary Officer shall vaccinate or inoculate, as the case may be,
such kinds or classes of animals in that area as may be prescribed
in respect of such disease and the owner or person in charge or
having control of every such animal shall render every facility and
assistance to him in carrying out such vaccination or inoculation.
(2) When a Veterinary Officer vaccinates or inoculate any animal,
he may for the purpose of identification also mark such animal in
such manner as may be prescribed.

9. Prohibition Of Markets, Fairs, Etc. In Infected Areas :-

No person shall organize, promote or hold in any infected area any
animal market, animal fair, animal exhibition or other concentration
of animals, whether for the purpose of sport or trade, without the
permission in writing of the State Government.

10. Compulsory Segregation And Treatment Of Animals :-

(1) Where a Veterinary Officer, after due examination of an animal
and such inquiry into the circumstances of the case as may be
necessary, is of the opinion that such animal is infective, he may by



order in writing direct the owner in person in charge or having
control of such animal.
(a) to keep it where it is for the time being, or to remove it or allow
it to be removed to such place of isolation or segregation as may be
specified in the order.
(b) to subject it to such treatment as may be specified in the order:
and such owner or person in charge of having control at such
animal shall comply with such order:
Provided that where there is no person incharge or having control
of the animal and the owner is either unknown and cannot be
ascertained without undue delay or the order cannot be
communicated to him without delay, or the owner or person in
charge or having control of the animal fails to comply with the
order within such time as in the opinion of the Veterinary Officer is
responsible, the Veterinary Officer shall seize the animal and
remove it to a place of isolation or segregation and may subject it
to such treatment as may be necessary.
(2) If the owner of animal seized under the proviso to sub-section
(1) or his authorized agent applies in the prescribed manner for the
release of such animal, the animal shall be so released if such
owner or his authorized agent pays any expense, calculated in the
prescribed manner, incurred for the upkeep of the animal up to the
date of its release:
Provided that on the release of the animal, the owner or his
authorized agent, as the case may be, shall comply with any order
which the Veterinary Officer may deem fit to issue under sub-
section (1).
(3) If the owner of an animal seized under the proviso in sub-
section (1) or his authorized agent does not apply for the release of
the animal under sub-section (2) and the animal is in the opinion of
the Veterinary Officer, no longer likely to infect any other animal
with the contagious disease on account of which it was seized, the
Veterinary Officer shall send the animal in the nearest cattle pound
or deal with it in such other manner as may be prescribed.

11. Disinfection Of Buildings, Etc. :-

Subject to such rules as may be prescribed, the Veterinary Officer
may, by order in writing, require the owner, occupier or person in
charge of any building, yard, vessel or vehicle in which an infective
animal has been kept, to have such building, yard, vehicle or vessel
disinfected or dealt with in such manner and in such extent as may



be specified in the order, and such owner, occupier or person
incharge shall comply with such order.

12. Power Of Veterinary Officer To Subject Infective Animal
To Tests :-

If the Veterinary Officer suspects that any animal is infective, he
may subject it to such tests as may be prescribed and the owner or
person incharge or having control of such animal shall render every
facility and assistance to him in carrying out the tests.
Subject to such rules as may be prescribed, the Veterinary Officer
may make or cause to be made a postmortem examination of any
animal which at the time of its death was infective or suspected to
have been infective and for this purpose

13. Power Of Veterinary Officer To Carry Out Post-Mortem
Examination :-

Subject to such rules as may be prescribed, the Veterinary Officer
may make or cause to be made a post mortem examination of any
animal which at the time of its death was infective or suspected to
have been infective and for this purpose he may cause the carcass
of any such animal to be exhumed.

14. Prohibition Of Sale Or Transfer Of Infective Animals :-

Whoever sells or transfer, or attempts to sell or transfer, in any
manner to another person any animal which he knows, or has
reason to believe to be infective shall, be punished with time which
may extend in the case of a first conviction to fifty rupees and in
the case of a second or subsequent conviction to construction to
one hundred rupees.
(c) the bull dies or is certified by the Veterinary Officer to have
been effectively castrated in the prescribed manner.


